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PAPERS LAID ON THE TABLE

W est  Ben o a l  E m ployees’ P aym ent of 
C o m pu lso ry  G r a tu it y  O r d in a n c e , 1971

THE DEPUTY' MINISTER IN THE 
MINISTRY OF LABOUR AND REHA­
BILITATION (SHRI BALGOVIND VER- 
MA): On behalf of Shri R. K. Khadilkar, 
I beg to lay on the Table:

(1) A copy of the West Bengal Em­
ployees’ Payment of Compulsory 
Gratuity Ordinance, 1971 (Weft 
Bengal Ordinance No. 1 of 1971) 
promulgated by the Governor of 
West Bengal on the 3rd June, 1971 
under provisions of article 213 (2) 
(a) of the Constitution read with 
clause (c) (iii) of the Proclamation 
dated the 29th June, 1971 issued by 
the President in relation to the State 
Of West Bengal, fMated in Library. 
S«e No. LT-757/7IJ.

(2) A statement explaining the reasons 
as to why the Hindi version of the 
above Ordinance could not be laid 
on the Table simultaneously. [Placet! 
in library. See No. LT-758/7 j ]

A n n u a l .R epo rt , o f  C o a l  Bo a r d , C a lc iu  jta  
for  1969-70

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINE'S 
(SHRI SHAHNAWAZ KHAN): I $>Cg to 
lay on the Table a copy of the Annual Report 
(Hindi and English versions) of the Coal 
Board, Calcutta, for the year 1969-70. [Placed 
in library. See No. LT-759/71J.

A n n u a l  R ep o r t  o f  F o o d  C o r po ra tio n  
o f  I n d ia  fo r  1969-70

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): I beg to lay 
on the Table a copy of the Annual Report

(Hindi and Englkh versions) of the Food 
Corporation of India for the year 1969-70 
along with the Audited Accounts, under 
sub section (2) of section 35 of the Food 
Corporations Act, 1964. [Placed in Library, 
See No. LT-760/7I],

N o tific a tio n  m a k in g  certa in  am en d ­
m ents to  D el ii), M eer u t  a n d  Bu la n d sh a h r  
M il k  an d  M il k P  r o d u c t s  C o n tr o l  O r d e r ,

1971

SHRI ANNASAHEB SHINDE: On be­
half of Shri Slier Singh, 1 beg to lay on the 
Table a copy of Notification No. S. O. 2544 
(Hindi and English versions) published in 
Garattc of India dated the 8th July, 1971 
making certain amendment to the Delhi, 
Meerut and Bolandshahr Milk and Milk 
Products Contrf Order, 1971 published in 
Notification No. S O. 1911 dated the 3rd 
May, 1971. under sub-section (6) of scction 
3 of the Essential Commodities Act, 1955 
[Placcd in Library. See No. LT-761/71].

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have lo report the 
following messages received from the Secre­
tary of Rajya Sabha:

(1) "In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha.
1 i.m dirccied lo return herewith the 
Mysore Appropriation (No. 2) 
Bill 1971 which was passed by the 
Lok Sabha at its sitting held on the 
23rd July, 1971 and transmitted to 
the Rajya Sabha for its recommen­
dations and to state that this House 
has no recommendations to make 
to the Lok Sibha in regard to said 
Bill/*

(2) “In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha,
I am directed to return herewith the 
West Bengal Appropriation (No. 
2) Bill, 1971 which was passed by 
the Lok Sabha at its sitting held on 
the 26th July, 1971, and transmitted

Not recorded,


